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nomiNees of the deceas«d have not oom- (c)w(M(h<rllw(MonGorarninenthavenurnin««s» ui uw uouvovw fiw. ------------------
pleted the formatities. The position b) regard chalked out arqrsclwnw for providing medi-
10 the cases pending. If any in respect of calfacWiestolfieeetolMrij;

MCD Piy. School Guru Ramdas Nagar,
LamiNagar, are into. (d)U so, ^detaU s thereof; and

HattonaOsathn offonste In Bihar

[Tiansl^ion]

885. SHRIBHUBAMSHWAR PRASAD 
MEHTA: Will the Minister of ENVIRON
MENT AND FORESTS t>e pleased to state:

(a) whether the Government have de
clared the forests of Santhal Pargana and 
Chhota Nagpur as reserved forests render
ing lakhs of tribais homeless and joblass; 
and

(b) if so. the steps taken by the Govern
ment to rehabilitate the tribais of the area so 
displaced?

TH E MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAM/c N ATH ): (a) The for
ests of Santhal Pargana and Chhota Nagpur 
werededaredres iivedforestsseveralyears 
ago, and this has not rendered lakhs of 
trbals homelef s and jobless;

(b) Does not arise.

Medteal Facilities in Tribal Aim s  of 
Bihar

886. SHRI BHUBAMESHW AR 
PRASAD MEHTA: WHI the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whetheranumberoftribalsdieeach 
year in Chhota Nagpur and Santhal Para- 
gana districts of Bihar for want of medical 
faeMiUesas;

(b) if so. the dMails thereof;

(e) gnat, the reasons thereof?

THE MINfSTER O F STA TE IN THE 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). As per infonna- 
tkm received from the Government ol Bihar, 
no tribal person has died due to the lack of 
medical facHitias.

(c) to (e) Health is a State siAqect under 
the Constitutkm of India. Medical and health 
care facilities are made available in trtoal 
areas in the States through rural health infra
structure of Sub-Centres.Primary Heatth 
Centres and Community Health Centres, 
beskles dispensaries.

The norms for establishment of Sub- 
Centres and Primary Health Centres have 
been relaxed forTrbalftilily areas as 1 Sub- 
Centre for 3000 populatkm and 1 Primary 
Health Centre for 20.000 populatnn against 
the general norm of 1 Sul>-Centre for SOOO 
populatkxi and 1 Primary Health Centre for 
30,000 popuiatbn in general mral areas. 
Central Government have also been supple
menting the efforts of the State Govern
ments by providing medical facilities under 
Centrally sponsored programmes fike T.B. 
Control, Leprosy Eradicatnn, Blindness 
control. Malaria CorMrol, Kala Azar Control 
and immunisatkm.

[B vlbh l

IMdng of Saiwlalt compulsory hi 
Arunachal Pradesh

887. SHRI SYED SHAHABUDDM: WU 
the Mkiister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:
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(a) whether the Goramnrant of Aiun- 
achal Pradesh hasdedded to maiw Sanskrit 
oofflpubory in its schools;

(b) If so. the rationale for the decision;

(c) whether this decision has given rise 
to any pmlBst and agitation;

(d) whetherthe Union Government have 
received any representation to intervene in 
the matter in order to secure the proper 
implementation of the three language for
mula and forsafeguaidinthemothertongue; 
and

(e) if so, the details of the advice of the 
Union Government to the State Government 
in this regard?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH); (a) to (e). The requbite information 
is being obtained from the State Govern
ment and wOl be laid on the table of the 
Sabha

TH E MMISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) Aocordhg 
to the State of the Forest Report 1989, the 
lotaf extent of recorded forest area is 75.18 
miKon ha. and as per tfie ffandbook of 
Forest Statistics, the forest area in 194&47 
was 34.76 million hectares.

(b) and (e) According to State of Fbnst 
Report 1989, the annual loss of forest cover 
is 47,500 ha. The State where maximum 
denudation has been indicated is Orissa, 
and the main cause of this denudation has 
been attributed to shifting cultivation.

(d) The following steps have been talcen 
by the Government to check this denudation

1. The Forest (Consenratkm) Act 1980 
was enactedtocheckdiversion of forest land 
for non-forest purposes. The Act has been 
made more stringent by an amendment of 
198a

Denudatton of Forests

888. PROF. UMMAREDOY VE- 
NKATESWARLU 

SHRI RAMESH CHENNI- 
TH A IA

WiK the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) the present area of forests land as 
compared to that of 1947;

(b) the yeariy rate of denudatkm of for
ests and the reasons therefor,

(c) the names of States where denuda
tion of forests has been maximum; and

(d) thesteps being taken bytheGovem- 
ment to chedc this denudatbn?

2. The Nattonal Forest Policy, 1988, 
lays more emphasis on conservatkm of for
ests. Them are speofic provisfons for pro- 
tectkm of forests from grazing, fires and 
encroachment

3. A Centrally sponsored scheme has 
been started to help the States to devefop 
kifrestructure for protectton of forests.

4. Altemative sources of energy era 
being devetoped to replace fuehwood in 
domestic and cornmercial sectors.

5. Import poHcy for timber has been 
Iberiteed.

6. Fiscal incentives are given to indus
tries for wood siAstitutioa.

. 7.Woodisbeingsubstlutedbyalenia-




